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BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN
ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 62 OF 2023

In the matter between:

ArvindbhaiHirabhai Patel &Ors. ...Applicants

Vs.

State of Gujarat and Ors. ...Respondents

AFFIDAVIT-IN-REPLY
ON BEHALF OF RESPONDENT NO. 8

I, Amit Prakash Yadav, Age: 395; Collector Navsari having

office at Navsari, Respondent no.8 herein, do hereby state on

solemn oath and make this affidavit as under -

1. I am filing the present affidavit in compliance of the order
of this Hon'ble Tribunal dated 01.09.2023. I reserve my
right to file further affidavit as and when directed by this

Hon’ble Tribunal.

2. In compliance of the directions issued by this Hon’ble
Tribunal dated 01.09.2023, I say and submit that the
office of the answering respondent had issued notices to 55
all the lease holders engaged in the activity of shrimp
farming in Village: Karadi, Taluka: Jalalpore, District:

Navsari, Gujarat. By say of the said notice, the office of

the answering respondent had directed the said lease
holders to immediately stop any activities pertaining to
shrimp farming in the aforesaid area till this Hon'ble
Tribunal adjudicates and decides the present Original
Application No. 62 of 2023, Copy of the notices issued
along with their English translations and the list of 55
lease holders are annexed herewith and marked as
Annexure-R1 Colly.

509



/ 3. 1 further say and submit that as directed by this Hon’ble 510

Tribunal, the office of the undersigned has ensured that
the aforesaid area is surveyed by the District Inspector of
Land Records and the said survey is thereafter compared
with the master map prepared by Marine Products Exports
Development (MPED). | say that pursuant to the same,
apart from the 55 lease holders, who have been issued
notices to stop the activity of shrimp farming forthwith,
certain encroachments were found, however, at the time of
inspection,the said persons had abandoned the
encroachments and therefore, their details could not be
ascertained. However, no shrimp farming activity is
presently going on in either the leased area or in the
encroachments found in the survey. I further say and
submit that the office of the answering respondent has
also initiated the process of ascertaining as to how many
lease holders are situated inside the restricted/prohibited
area of the CRZ and the answering respondent assures
this Hon’ble Tribunal that if any person is found to be
engaged in the activity of shrimp farming inside the said
restricted/prohibited area, then the lease and/or such

activityshall be terminated/stopped immediately. A copy of

the map prepared pursuant to the survey is annexed

herewith and marked as Annexure-R2.

4, In view of the above, the present application may be

dismissed.

Solemnly affirmed on this 24 day of November, 2023 at
Navsari. ﬂv’/" (170",“’2"/
Dgpunent

Solemnly affirmed and signed before me by Shri Amit Prakash
Yadav ( Collector Navsari ) who is identified by myself

Date : 24/11/2023 Betoe me
Place: Navsari '

Reg. No.1210 |2,
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Mamlatdar and Executive Magistrate Office ,Jalalpore
Ta-Jalalpore Dist.Navsari.

Ground Floor, Taluka Sevasadan, Kaliyvawadi, Navsari

Emall:jalalpur@gujarat.gov.in
Refe : . : . T T R
rence: (1) Letter of Prant Oflicer. Navsari vide: No. IMN/NGT/VASHI-1126/2023, dated: 20/09/2023.

-: Notice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari
admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject
to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land

However. it has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.
Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN

ZONE BENCH. PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).
Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.1(One) allotted to you

with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to the

attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation and
the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)

No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:
Shri.Chiragbhai Dhirajbhai Patel
At karadi, Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,
2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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| Mamlat

dar and Executive Magistrate Office wJalalpore
Ta-Jalalpore Dist.Navsari. 7/_-%
_ (Ground Floor, Taluka Sevasadan, Kaliyawadi, Naysari)

— e

e igrmerd Telephone:02637246945 Email:Jalalpur@pgujarat.pov.in ”

.

Reference: (1) Letter of Prant Oflicer, Navsari vide: No.

JMN/NGT/VASHI-| 126/2023, dated: 20/09/2023.
-: Notice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore,
admeasuring area of 623-95-29 sq. metres of saline land w

to certain conditions as
dated:01/01/2019.

Dist Navsari
as allocated to you on lease for a period of 20 years subject

per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19

As per conditions No. 27 and 28 enshrined

in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to

be obtained prior to undertaking shrimp farming activity on the said land.
However, it has been observed that shrimp farming activity has been

initiated by you at the said land without
obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN

ZONE BENCH, PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).
it has been stated that "The lease holders, who are indul

ging in illegal Shrimp farming. Therefore, in the meantime
respor

ident No.8 (Collector & District Magistrate, Navsari) shall ensure that no itlegal Shrimp farming is allowed to
be done in that area.". Pursuant to the above order,

matter under the said clause (1).

the undersigned has been authorized to take further action in this

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.2(Two) allotted to you

immediate effect until the final disposal of the petition. Furthermore, if any breach of condition
attention of the undersigned,

with comes to the

the allocation of the said land to you is liable to be cancelled without compensation and
the said land shall thereafter vest in the government.

sd/-

(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:
Shri.Sunilbhai Sureshbhai Patel

At karadi,Village: Karadi,Sub-district: Jalalpore
Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.

515



HIMAABR uA, s1lwias Awperl 523 salauR T

dL. gl ol Al 7 'u
" (68 5y, it e et seuandl oA el m-a i |
edlglA .0 s 30~y e Emall:-Jalal pur@gu!arat..i n - |

S ————

i = —_—
— - =

AR dige- (1) Amia wfaRal, AUl e g il Al -1 1RO,

dl.R0/0ROR3
— «{LElaL -

sl el A2 vl gruadig b, A ses2R audorsll, el ot 41
a¢ qifl— 3oy | 313/a¢ Yl 0.4 dl. g2l VAL
v vl ol A4 y—es2 A 20

[20¢

SURCCLL ALl pudodl e
4,553 &, 533U 3 oy Al Hluvs

il 4 MiE ARl A cLSLUE SLadrl 209,

Sl 23ct 4,20 dell ¢ el skee Nsarser 2l (CAA) 1 ai-

Joaald R 9. ¥ CAA A adudl el Ao, Rl o 20 w2 ugR 23 sald reud 2l
®. ayii THE NATIONAL GREEN TRIBUNAL WESTERN ZONE BENCH,
PUNE wi uedl Original Application No0.62/2023 (WZ) (Earlier Original
Application No0.476/2022 (LP)) ¥l dl.0%/OR03 ~L A% udd il WL .43 M

'The lease holders, who are indulging in illegal Shrimp farming, Therefore in

meantime respondent No.8 (Collector & District Magistrate, Navsari) shall

ensure that no illegal Shrimp farming is allowed to be done in that area."

sraldied . ¥ vivetdl G5t wuppi—(2) ol L 513 vl d2d)l sidendl s2a1 R 2 AR

2L A194 ©,

sl 2 sl 51de vz 1,03 (2181) awefl ol oflon G-l ual dwcsilas
el aerg 2l 2ol e Rl A 208 il gl G s ogeueel WA 8, A Wl %l
sl L 5103d A oflau 63+l MR s 2ad) dlarg s 2udd di el siaasl
53¢ %l [t AR u51220 s YR AL 2al.
@Al

HIMEAER wtauh

Wﬂ-fi’m

L6A[All—g (O ROR3

A48 JOCRO3
uia,
AL Qg IR oo w2y
W4 AU, MHislL sufluy, du el
156 = detdl s da{lall s vad s, sudl dLraaaiR

A=ty U2la Gt WeerRalA viogall 53, Ret—3 i A A3\ 2R 29 52 3.

Wwﬁ{ ?a)”//@

516



517

Mamlatdar and Executive Magistrate Office yJalalpore
Ta-Jalalpore Dist.Navsari.

(Ground Floor, Taluka Sevasadan, Kalivawadi, Navsari) HTSTE

Telephone:02637246945  Emailijalalpur@gujarat.gov.in el HE

R 1<, S ot —_—
Reference: (1) Letter of Prant OfTicer, Navsarl vide: No. JIMN/NGT/VASHI-] 126/2023, dated: 20/09/2023.

e g )

-t Notlce :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari
admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a periad of 20 years subject

0 certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coactal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land

However, it has been observed that shrimp farming activity has been initiated by you at the said land withou

obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application N0.62/2023 (WZ) (Earlier Original Application No0.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed 1o

be done in that area.". Pursuant to the above order, the undersigned has been authorized to take further action in this
matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.3(Three) allotted to you
with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to the

attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation and

the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023
Copy of this notice sent to:
Shri.Vijaykumar Bachubhai Patel
At.karadi,Village: Karadi,Sub-district: Jalalpore
Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,
2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office ,Jalalpore
Ta-Jalalpore Dist.Navsari.

(Ground Floor, Taluka Sevasadan, Kaliyawadi, Navsari) ATHTET
&

Telephone:02637246945  Email:jalalpur@gujarat.gov.in

feafta And

Reference: (1) Letter of Prant Officer, Navsari vide: No, IMN/NGT/VASIHI-1126/2023, dated: 20/09/2025.
-: Nolice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari

admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject
to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250719

dated:01/01/2019.
As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal

Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.

However. it has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.
Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN

ZONE BENCH, PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).
Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.4(Four) allotted to vou

with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to the

attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation and
the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023
Copy of this notice sent to:
Shri.Vaishaliben Riteshbhai Patel

At.karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,
2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Executive Maglstrate Office ,Jalalpore

Ta-Jalalpore Dist.Navsari. 7/_ e
) (Ground Floor, Taluka Sevasadan, Kaliyawadi, Navsari) 37 :T,Lr;:? J""_ .
Henhn Telephone:02637246945  Email: Jalalpur@gujarat.gov.in b GReEIR L

Reference: (1) Letter of Prant Officer, Navsari vide: No. IMN/NGT/VASHI- 1126/2023, dated: 20/09/2023.

-: Notice ;-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari

admeasuring area of 623-95-29 5q. metres of saline land was allocated to you on lease for a period of 20 years subject

to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.

However, it has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore. in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farm ing is allowed 1o

be done in that area.". Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.5(Five) allotted to you
with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to the
attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation and

the said land shall thereafter vest in the government.

sd/-

(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:

Shri.Sandipkumar Rambhai Patel
At.karadi,Village: Karadi,Sub-district: Jalalpore
Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office ,Jalalpore
Ta-Jalalpore Dist.Navsari.

(Ground Floor, Taluka Sevasadan, Kalivawadi, Navsari)

..,s,-u Telephone:02637246945  Email:jalalpur@gujarat.gov.in
Reference: (1) Letter of Prant Officer, Navsari vide: No. IMN/NGT/VASHI-1126/2023, dated: 20/09/2023.
-: Nolice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari
admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject

to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.
However, it has been observed that shrimp farming activity has been initiated by you at the said land without
obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application N0.62/2023 (WZ) (Earlier Original Application N0.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.6(Six) allotted to you
with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to the
attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation and

the said land shall thereafter vest in the government.

sd/-

(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:

Shri.Manishaben Sureshbhai Patel

At.karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Mugistrale Office ,Jalalpore
Ta-Jalalpore Dist.Navsari.

(Ground Floor, Taluka Sevasadan, Kalivawadi. Navsari)
Telephone:02637246945  Emailijalalpur@pujarat.gov.in

iR e

Reference: (1) Letter of Prant Officer, Navsari vide: No, IMN/NGT/VASHI-1 126/2023, dated: 20/09/2023

-+ Nolice :-

This is to inform that government land of Block No. 662, Village Karadi. Tehsil Jalalpore. Dist Navsari
admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject

to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.

However, it has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTER™
ZONE BENCH, PUNE and Original Application No0.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illecal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed (o

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.7(Seven) allotted to you
with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to the
attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation and

the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:
Shri.Nitaben Vinodbhai Patel

At.karadi,Village: Karadi,Sub-district: Jalalpore
Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office ,Jalalpore
Ta-Jalalpore Dist.Navsari.

(Ground Floor, Taluka Sevasadan, Kaliyawadi, Navsari)

Telephone:02637246945  Emall:jalalpur@gpgujarat.gov.in

Reference: (1) Letter of Prant Officer, Navsari vide: No. IMN/NGT/VASHI-1 126/2023, dated: 20/09/2023.

-: Notice :-

This 1s to inform that government land of Block No. 662, Village Karadi. Tehsil Jalalpore. Dist Navsari

admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject

to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19

dated:01/01/2019.
As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal

Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.

However, it has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.
Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN

ZONE BENCH, PUNE and Original Application No0.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).
Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.8(Eight) allotted to you

with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to the

attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation and

the said land shall thereafter vest in the government.
sd/-

(Mamlatdar Jalalpore)

No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:

Shri.Girishbhai Bhikhabhai Patel
At karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,
2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office ,Jalalpore
Ta-Jalalpore Dist.Navsari.

(Ground Floor, Taluka Sevasadan, Kalivawadi, Navsari)

it Telephone:02637246945  Email:;jalalpur@gujarat.gov.in

wERm JnA

Reference: (1) Letter of Prant Officer, Navsari vide: No. IMN/NGT/VASHI-1126/2023, dated: 20/09/2023.

-+ Nolice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari
admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20) years subject
to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019,

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.
However, it has been observed that shrimp farming activity has been initiated by you at the said land without
obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application N0.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.9(Nine) allotted to vou
with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to the
attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation and

the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:
Shri.Sunilbhai Nanubhai Patel

At.Bhatha Faliya,Karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Of
Ta-Jalalpore Dist.Navsari.

fice ,Jalalpore

(Ground Floor, Taluka Sevasadan. Kali awadi, Navsari) :
M
Telephone:02637246945

=i wna

Email;jalalpur@gujarat.gov.in

Reference: (1) Letter of Prant Officer, Navsari vide: No. IMN/NGT/VASHI-1 | 26/2023, dated: 20/09/2023.

-: Nolice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari

admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject

to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal

Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.

However, it has been observed that shrimp farming activity has been initiated by you at the said land without
obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN

ZONE BENCH, PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure

be done in that area.”. Pursuant to

that no illegal Shrimp farming is allowed to
the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp

farming activity in the plot no.10(Ten) allotted to you
with immediate effect until the final disposal

of the petition. Furthermore, if any breach of condition comes to the
attention of the undersigned, the allocation of the said land to you

is liable to be cancelled without compensation and
the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023
Copy of this nofice sent to:

Shri.Prakashbhai Morarbhai Patel

At.Bhatha Faliya,Karadi, Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar ang Executive Magistrate Office
Ta-Jalalpore Dist.Navsari.

(Ground Floor, Taluka Sevasadan, Kaliyawadi, Navsari)
Tcleplmnc:l]lﬁ&?lflﬁ‘hlﬁ

Jalalpore

IimnH:jnlﬂlpur@!mljurﬂt.guv.ln HHe

Reference:

(1) Letter of Prant OfTicer, Navsari vide: No, JIMN/NGT/VASIII-

-: Notice :-
This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari
admeasuring area of 623-95-29 sq. metres of

saline land was allocated to you on lease for a period of 20

years subject
of Collector, Navsari Order No. CH/IEV/64/16 VASH]I-

o certain conditions as per order

242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the
Aquaculture Authority (CAA) had. to
However, it has

allocation order mentioned hereinabove, license of Coastal
be obtained prior to undertaking
been observed that shrimp farming activity

obtaining requisite permissions from the CAA.

shrimp farming activity on the said Jand.

has been initiated by you at the said land without

Further in para no. 13 of the order dated: 01/09/20

23 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application No.62/2

023 (WZ) (Earlier Original Application N0.476/2022 (LP)).
it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore. in the meantime
respondent No.8 (Collector & District Maeo

istrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area." Pursuant to the above order, the undersi

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp

farming activity in the plot no.1 I(Eleven) allotted to
you with immediate effect

until the final disposal of the petition, Furt
attention of the undersigned, the allocation of the said land to you
the said land shall thereafter vest

hermore, if any breach of condition comes 1o the

is liable to be cance|led without compensation and

in the government.

sd/-

(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:

Shri.Anita Ramanbhai Patel

At.karadi,Village: Karadi,Sub-district: Jalalpore
Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Execcutive Magistrate Offi
Ta-Jalalpore Dist.Navsari.
(Ground Floor, T

ce WJalalpore

nlukn Sevasadan, Kaliyawadi, Navsari) N

Telephone: 02637246945

Iimull:|uIuI|mrﬁhnulnr:tt.unv.In

H.—'ﬂ'-ﬂ'ml An

Reference: (1) Letter of Prant Oflicer, Navsari vide: No, IMN/NGT/ VASHI-1126/2073

dated: 20/09/2023

-: Nolice :-

This is to inform that government land of Block No. 662, Village Karadi. Tehsil falalpore. Dist N
; : o ’ avsari

admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for 2 period of 20 years subjecy
g subiec

to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 747 1 250/10
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove. license of € oastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said Jand.
However. it has been observed that shrimp farming activity has been initiated by you at the said land withouw
obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTER™N
7ONE BENCH. PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed 1o

be done in that area.". Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).
Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.12(Twelve) allotted 1©
you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes 1o the

attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation and

the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)

No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:

Shri.Alkaben Mukeshbhai Patel

At.karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days
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Mamlatdar and Executive Magistrate Office wJalalpore

Ta-Jalalpore Dist.Navsari. 7/—-
(Ground Floor, Taluka Sevasadan, Kaliyvawadi, Navsari)

Wi an =

Telephone: 02637246945 IimnlI:]nlnI]lur@gu]arat.gnv.in HEe e

Reference: (1) Letter of Prant Officer, Navsari vide: No. IMN/NGT/VASHI-1 126/2023, dated: 20/09/2023.

-1 Notice :-

This is to inform that povernment land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist

Navsari
admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period

of 20 years Subject
to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250719

dated:01/01/20109.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal

Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the sajd land.

However, it has been observed that shrimp farming activity has been initiated by you at the said land withou
obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTER
ZONE BENCH, PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No0.476/2022 (Lp) ).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.". Pursuant to the above order, the undersigned has been authorized to take further action in this
matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.13(Thirteen) allotted 1o
you with immediate effect until the final disposal of the petition. F urthermore, if any breach of condition comes to the

attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation and

the said land shall thereafter vest in the government,

sd/-

(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:

Shri.Balavantray Parshottambhai Patel
At.karadi,Village: Karadi,Sub-district: Jalalpore
Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office wJalalpore -~
Ta-Jalalpore Dist.Navsari. 7f

o T

Ground Floor, Taluka Sevasadan, Kaliyawadi, Navsari) jﬂﬁ'f—‘"
ey N Teiepune:02631246945 Email:;jalalpur@gujarat.gov.in 3{Hci HElHd

Reference: (1) Letter of Prant Officer, Navsari vide: No. IMN/NGT/VASHI-1 126/2023, dated: 20/09/2023.

- Nolice ;-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari

admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject

to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.
However, it has been observed that shrimp farming activity has been initiated by you at the said land without
obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH. PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.14(Fourteen) allotted to
you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to the

attention of the undersigned. the allocation of the said land to you is liable to be cancelled without compensation and

the said land shall thereafter vest in the government.

sd/-

(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:

Shri.Yogini Narendrabhai Patel
Atkaradi,Village: Karadi,Sub-district: Jalalpore
Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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S
Mamlatdar and Executive Magistrate Offi

ce ,Jalalpore B
Ta-Jalalpore Dist.Navsari. 7-/ -

(Ground Floor, Taluka Sevasadan, Kali awadi, Navsari _-_,rr—-_m::“"-"ﬂ
Telephone:02637246945 Email:jalalpur@gujarat.gov.in HHd Haleme

Reference: (1) Letter of Prant Officer, Navsari vide: No. IMN/NG

HF-J'I'II-;hI AR

T/VASHI-1126/2023, dated: 20/09/2023.
-: Notice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari

admeasuring area of 623-95-29 5q. metres of saline land was allocated to you on lease for a period of 20 years subject

to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019,

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal

Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.

However, it has been observed that shrimp farming activity has been initiated by you at the said land without
obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.". Pursuant to the above order, the undersigned has been authorized to take further action in this
matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.15(Fifteen) allotted to
you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to the

attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation and
the said land shall thereafter vest in the government.

sd/-

(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:

Shri.Sanjaybhai Kantibhai Patel
At.karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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gistrate Office »Jalalpore
Ta-Jalalpore Dist.Navsari,

(Ground Floor., Taluks Sevasadan, K
Teleplmne:ﬂlﬁl’:’?ldﬁﬂdﬁ

aliyawadi, Navsari)

Enmil:jalaIpur@gujarat.guv.in

S — e

Reference: (1) Letter of Prant Officer, Navsari vide: No. IM N!NG’I‘E

-: Notice :-

(0 certain conditions as per order 0. CH/IEV/64/16 VASHI. 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in th
Aquaculture Authority (CAA) had to be obtained prio

However, it has been observed that shrimp

e allocation order mentioned hereinabnve, license of Coasta|

I 10 undertaking shrimp farming activity on the

said land.
farming activity has been initiated by you at the said Jan

d without
obtaining requisite permissions from the CAA,

it has been stated that "The lease holders, who are Indulgine in ill

egal Shrimp farming. Therefore in the meantime

wsure that no illegal Shrimp farming is allowed to

respondent No.8 (Collector & District Magistrate, Navsari) shall e;

be done in that area.". Py rsuant to the above order,

the undersigned has been authorized to take further action in this
matter under the said clause (| ).

attention of the undersigned, the allocation of the said land to you is liable to be

the said land shall thereafter vest in the government.

sd/-

(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:
Shri.Varshaben Navinbhai Patel

At.Bala Faliyu,Karadi,Village: Karadi,Sub-district: Jalalpore
Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

; —_
2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar ang Executive Magistrate Ofﬁlpure

Ta-Jalalpore Dist.Navsari.
(Ground Floor, Talulm_s_evasadan. Kaliyaw

Telephone: 02637246945 E

P/
adi, Navsari) e
maiI:iﬂlﬂ]pur@gujaratguv.in L ._-.;"' .'r_ ‘: N

T/VASHI- 126/2023, dated: 20/09/2023.

-t Nolice :-
This is to inform that government land of Block No. 662, vj

admeasuring area of 623-95-29 sq. metres of saline

llage Karadi, Tehsil Jalalpore, Dist Navsari

Iandhwas allocated to you on lease for a period of 2
to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/

2h- 19
dated:01/01/2019.

0 years subject

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinaboy

e, license of Coastyl
Aquaculture Authority (CAA) had to be obtained prior

to undertaking shrimp farming activity on

the said land.
However, it has been observed that shrimp farming activity has been

initiated by you at the said land without

obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (Lp ).

it has been stated that “The lease holders. who are inaulging in illegal Shrimp farming,

Therefore, in the meantime
respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed 1o
be done in that area.

". Pursuant to the above order, the undersigned has been authorized to take further action in this
matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.17(Seventeen) allotted

to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to

the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation
and the said land shall thereafter vest in the government.

sd/-

(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:
Shri.Mitesh Vrjalal Patel

Atkaradi,Village: Karadi,Sub-district: Jalalpore
Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and E

ve Magistrate Office wJalalpore

Ta-Jalalpore Dist.Navsari. 7/" !

Ground Floor Taluka Sevasadan, Kali awadi, Navsari) TSTE) i
T e Tlune:02ﬁ37246945 Hmnll:jﬂlnIpur@gujnrnhgw.in I Heicia
T ==
R f * : i ¥ ¥ i ==
eference: (1) Letter of Pran Officer, Navsari vide: No. IMN/NGT/VASHI-] 126/2023, dated: 20/09/2023.
-t Nolice :-

This is to inform (hat government land of Block No. 662, Village Karadi. Tehsil Jalalpore, Dist

-95-29 sq. metres of saline
to certain conditions as per

dated:01/01/2019.

| Navsari
admeasuring area of 623

land was allocated to you on lease for 4 period of 20 years subject

order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal

Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.

However, it has been observed that shrimp farming activity has been initiated by you at the said land without
obtaining requisite permissions from the CAA._

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area."”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.18(Eighteen) allotted to

you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to the

attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation and

the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/20235
Copy of this notice sent to:
Shri.Milanbhai Amrutbhai Patel
At.karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,
2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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nd Executive Magistle Office ,Jalalpore

Mamlatda r

Ta-Jalalpore Dist.Navsari. 7F .
(Grouna Floor, Taluka Sevasadan, Kalivawadi, Navsari) -fr-—--.:r.%- v
" 1 1% ]

Werpar WA

| Telephone:02637246945

- ——

Reference: (1) Letter of Prant O

fTicer, Navsari vide: No. JIMN/NGT/VASHI-1126/2023, dated: 20/09/2023.

-: Notice :-

This is to inform that government land of Block No. 062, Village Karadi, Tehsil Jalalpore, Dist Navsari

admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject
to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farmjng activity on the said land.

However, it has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application No0.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).
it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.". Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.19(Nineteen) allotted to
you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to the

attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation and

the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)

No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023
Copy of this notice sent to:

Shri.Nileshkumar Nanubhai Patel

At karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,
2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office Jalalpor
Ta-Jalalpore Dist.Navsari. e

(Ground Floor, Taluka Sevasadan. Kaliyawadi, Navsari)
Telephone:02637246945  Email:jalalpur@gujarat.gov.in i ek

Reference: (1) Letter of Prant Officer, Navsari vide: No. JMNING'I‘N
’ : 12023,

-: Notice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist N
1 ' s LIS avsari

admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 vears subi
s subject

to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land,

However, it has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
7ONE BENCH. PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.”. Pursuant 10 the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.20(Twenty) allotted to
you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to the

attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation and

the said land shall thereafter vest in the government.

sd/-

(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:

Shri.Chetankumar Amrutbhai Panchal
At.Chotra faliyu,Karadi,Village: Karadi,Sub-district: Jalalpore
Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office ,Jalalpore
Ta-Jalalpore Dist.Navsari.

(Ground Floor, Taluka Sevasadan, Kalivawadi, Navsari) -
AT
Telephone:02637246945  Email:jalalpur@gujarat.gov.in

Wearda Hud

Reference: (1) Letter of Prant Officer, Navsari vide: No. IMN/NGT/VASHI-1126/2023, dated: 2{}!9;’202"
; : 2.

-: Nolice :-

This is to inform that government land ol Block No. 662, Village Karadi, Tehsil Jalalpore. Dist Navsari
admeasuring area of 623-95-29 sq. melres of saline land was allocated to you on lease for a period of 20 years subject
to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.

However. it has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.
Further in para no. 13 of the order dated: 0 1/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN

7ONE BENCH. PUNE and Original Application N0.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

(Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed 15

respondent No.8

be done in that area.". Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.21(Twenty One)

the final disposal of the petition. Furthermore, if any breach of condition

said land to you is liable to be cancelled without

allotted to you with immediate effect until
comes to the attention of the undersigned, the allocation of the

compensation and the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)

No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:

Shri.Prafulkumar Ravjibhai Patel
At.Chotra faliyu,Karadi, Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar ang Executive Magistrate O
Ta-Jalalpore Dist.Navsari,

(Ground F] mg—
oor, Kalivawadi, Navsari) TR

e —

ffice -n]ﬂlﬂlpun;:

Taluka Sevasadan,
Telephnne:ﬂlﬁﬁﬂ%ﬂds

-t Notice :-

This is to inform that government land of Block No. 662, Village Karadi

Tehsil Jalalpore, Dist Naven.:
admeasuring area of 623-95-29 sq. metres of saline san

land was allocated to you on lease for a period of 20 years subject
to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 1o

250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coasta|
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said jand

However, it has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (Lp)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed 1o

be done in that area.". Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).
Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.22(Twenty Two)
allotted to you with immediate effect until the final disposal of the petition. Furthermore. if any breach of condition

comes to the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without

compensation and the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)

No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023
Copy of this notice sent to:

Shri.Bharatkumar Ramaniklal Patel
At.Svaraj Faliyu,Karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

' in 2 days.
2/- Hereby issue a notice to the said lease holder and also to submit a report on the same y



556

T AaMadeR il sl
dL.ogeldulR %l dauidl.

(suGs 62, st A e, sielluand] oAl arudl)

Emalli-Jalalpur@gujaratgov.in

3ellelo A, 02530 FleyM

dad dig- (1) Auid wifssll, daudlil ol o opuetetofl 2l faall—1 1252023,
cll.R0/OCROR3

— «{|2laL -

witel L Dl 20ll ogRuadig 3, 5523 ol audl-l dl, Y1 R0e
A g5t A ARRPUSS e/t s adll- 1e0 dl qo¢/ie oL M. 5218l dL.oreuaniR-L odls
A 553 A, 533-cu—3e a0 ML sl wiR vl il U8 rf-&&az ol 20

ell Mt W2 RN AR GG Sl 24,

el 22et .29 dal 3¢ =l Saee Nsaisea 2lEldlél (CAA) 4 durd

Yoaad WB. ¥ CAA A il waavll e s % a0 w2 uglt A3 sufld oeud »Ud
8. agdi THE NATIONAL GREEN TRIBUNAL WESTERN ZONE BENCH,
PUNE i w@dl Original Application N0.62/2023 (WZ) (Earlier Original
Application No.476/2022 (LP)) ¥l dL.0%/0ROS3 -l Aor ude gsiAl WU 4,43 Hl
"The lease holders, who are indulging in fﬂegaf Shrimp farming, Therefore in

meantime_respondent No.8 (Collector & District Magistrate, Navsari) shall _
ensure_that no illegal Shrimp farming is allowed to be done in that area.”

Rl . % wrad G5 2upi-(1) dl v 93 vl gedl sifawdl s2a1 R 2R R4
S2UHL A B,

Fdl sl 1939 wlle 123 (Adl) aell ool flou 6dl w9k
dicsilels 2RRe AeR Sl Al YatelFelu A 21 il yell ol sl euadl WA §,

i eoctl 1 2usll it g19de A flou 68l uafL A wuadl dlatd 2uq 2149 dl
ddin 19980 53¢ ol Rl quied 325250 2l RETETEREO S

@ G

ot L 40 WHAUTER Faaw:
'{ A NTEHE %VV Ro3

l ,.;_UO':‘-'[ O3
U,

Al aduous yeus iy
zé.ﬂ.mﬂ,mﬂws Ly

|
‘F.

"4 U= dend] s aellal] i vy S, 4 el
U~ A Gt WBersl wapeel S,

Cuel g )@9}.:15

[Brt—2 i A wilel ARetiey 397 534 W,




957

Mamlatdar and Exccutive Magistrate Office ,Jalalpore
Ta-Jalalpore Dist.Navsari. 7_,-—-

(Ground Floor, Taluka Sevasadan, Kaliyawadi, Navsari) . " \

fcHIa

Telephone:02637246945  Email:jalalpur@gujarat.gov.in e e

Reference: (1) Letter of Prant Officer, Navsari vide: No. IMN/NGT/VASHI-1126/2023. dated: 20/09/2023

- Nolice ;-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Na
. ‘ Vsarj
admeasuring arca of 62 3-95-29 sq. metres of saline land was allocated to you on lease for a periad of 20 years sub;
' Ject

to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 14 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said jang

However. it has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.
Further in para no. 13 of the order dated: 01/09/2025 in THE NATIONAL GREEN TRIBUNAL WESTERY,

ZONE BENCH. PUNE and Original Application N0.62/2023 (WZ) (Earlier Original Application No.476/2022 (Lp),.

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meuntim.

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed 1,

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.23(Twenty Two)
allotted to you with immediate effect until the final disposal of the petition. Furthermaore, if any breach of condition
comes to the attention of the undersigned, the allocation of the said land to you is liable to be cancelled withour

compensation and the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:
Shri.Satishbhai Ramubhai Patel
Al.Vaniyavad karadi,Village: Karadi,Sub-district: Jalalpore

1

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office ,Jalalpore
Ta-Jalalpore Dist.Navsari.

I #—-—'
(Ground Floor, Taluka Sevasadan, Kaliyawadi, Navsari) ST
Telephone: 02637246945

Wemalio S

Email:jalalpur@gujarat.gov.in

——

Reference: (1) Letter of Prant Officer, Navsari vide: No. IMN/NGT/VASHI-1126/2023, dated: 20/09/2023.

-t Nollee :-

This is to inform that government land of Block No. 002, Village Karadi, Tehsil Jalalpore, Dist Navsari

admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject

to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 747 to 250719
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said |

and,
However, it has been observed that shrimp farming activity has been initiated by you at the said land without

abtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERX:
ZONE BENCH, PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illeeal Shrimp farming is allowed to

be done in that area.". Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.24(Twenty Four)
allotted to you with immediate effect until the final disposal of the petition. Furthermare, if any breach of condition

comes fo the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without
compensation and the said land shall thereafter vest in the government.

sd/-

(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:
Shri.Rohitbhai Babubhai Patel

At.karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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| Mamlatdar and Eecutive Magistrate Offi

ce Jalalpore

Ta-Jalalpore Dist.Navsari. 7/‘*
(Ground Floor, Taluka Sevasadan, Kaliyawadi, Navsari) oy et
HATHTE o,
- Telephone:02637246945 Emﬂil:iﬂlﬂlPur@gujﬂrat.guv_in HEH Tl

Reference: (1) Letter of Prant Officer, Navsari vide: No. IMN/NGT/VASHI-1 126/2023, dated: 20/09/2023

-+ Notice :-

This is to inform that government land of Block No. 662, Village Karadi. Tehsil lalalpore, Dist Naysar;
admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject
to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.
However, it has been observed that shrimp farming activity has been initiated by you at the said land without
obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application No0.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.25(Twenty Five)
allotted to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition
comes to the attention of the undersigned, the allocation of the said land to you is Jiable to be cancelled without

compensation and the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:

Shri.Dineshbhai Naranbhai Patel

Atkaradi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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d Executive

Magistrate Office

J e
(G Ta-Jalalpore Dist.Navsari. o /.f_'
nl"l.'lun i X 7 :
- d Floor, Talukg Sevasadan, Kaliyvawadi, Navsari) i T.,-—.-
one: ‘ sari A
_____.___ _ |'.IIH“l.‘.]illﬂl]llll"@ﬂ"]ﬂrﬂl_gu,u.l“ A o

Reference: (1) Letter of Prant Officer

Navsari - DA B R
Sar vide: No. .IMNJ’N(-HW\HHI-I 126/2023, dated: 20/09/2023.
-i Notice :-

This is to inform th
\at government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari

e land was allocated to you on lease for a period of 20 years subject

of Collector, Navsari Order No. CH/AEV/64/16 VASHI- 242 to 250/19

admeasuring area of 623-95-29 Q. metres of salin

to certain conditions as per order
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocati
Aquaculture Authority (CAA) had to

on order mentioned hereinabove, license of Coastal
be obtained prior to undertaking shrimp farming activity on the said land.

that shrimp farming activity has been initiated by you at the said land without
obtaining requisite permissions from the CAA_

However, it has been observed

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders. who are indulging in illegal Shrimp farming._Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.26(Twenty Six) allotted
to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to

the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation

and the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)

No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023
Copy of this notice sent to:

Shri.Parixitbhai Ganeshbhai Patel
At-Vaniyavad karadi, Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,
2/~ Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days,
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Mamlatdar ang Executive Magistrate O
7

Ta-Jalalpore Dist.Navsari.
(Ground Floor, Taluka Sevasadan, Kalivawadi Navsari) ¢ 0% 1 A
Teleph one:02637246945 ]

——

ffice ,Ja!!pre

J T T
o |

Email:jalalpur@gujarat.gov.in AHA Tl

——

Refe (] -
rence: (1) Letter of Prant Officer, Navsari vide: No, IMN/NGT/VASHI-1126/2023, dated: 20/09/2023.

-: Nolice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsarj
admeasuring area of 623-95

-29 5q. metres of saline land was allocated to you on lease for a period of 20 years subject

to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.
However, it has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders. who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.". Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.27(Twenty Seven)
allotted to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition
comes to the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without

compensation and the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:
Shri.Mayurbhai Bharatbhai Patel
At.karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mnmlﬂtda

rand Executive Magistrate Office ,Jalalpore

Ta-Jalalpore Dist.Navsari. 7/"&
_H (Ground Floor, Taluka Sevasadan, Kaliyawadi, Navsari) R
. Telephone:02637246945  Email:jalalpur@gujarat.gov.in T Fehewrs,

Reference: (1) Letter of Prant Officer, Navsari vide: No. J MN/NGT/VASHI-1126/2023, dated: 20/09/2023

-: Nolice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dijst Navsar;
admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject
to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 1o 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove. license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.
However, it has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.

Further in para no. |3 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application N0.62/2023 (WZ) (Earlier Original Application N0.476/2022 (Lp ).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed 1o

be done in that area.". Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.28(Twenty Eight)
allotted to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition
comes to the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without

compensation and the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023
Copy of this notice sent to:
Shri.Kundanbhai Ramanbhai Patel
At.Vaniyavad,karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Omes s
amlatdar and Executive Magistrate Office sJalalpore

Ta-Jalalpore Dist.Navsari.

(Ground Fluur, Taluka Swnsmlnn, Kalivawadi, Navsari)

7F

- ? .-_*. s

" . riinF .|
clenlmne.ﬂlﬁ.’;?ldﬁwﬁ Email:jalalpur@gujarat.gov.in

- e

A aEN

Reference: (1) L . : gk
(1) Letter of Prant Officer, Navsari vide: No. IMN/NGT/VASHI-1126/2023, dated: 20/09/2023.

-1 Notice :-

This is to infor : i
to nlorm that government land of Block No. 062, Village Karadi, Tehsil Jalalpore, Dist Navsari

admeasuring area of 623-95- . :
S 1'623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject

t 1 i i1 3 "
0 certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019,

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.

However. it has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LPj).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.". Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.29(Twenty Nine)
allotted to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition

comes to the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without

compensation and the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)

No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:
Shri.Rahulkumar Ashokbhai Patel
At.karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,
2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office ,pnre
Ta-Jalalpore Dist.Navsari.

(Ground Floor, Taluka Sevasadan, Kalivawadi, Navsari)

Telephone:02637246945 CEmail:jalalpur@gujarat.gov.in

-: Nolice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Na
A g : ' vsari
admeasuring arca ol 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subj
Jec

to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 1o 250119
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coggtyl
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said Janq
However, it has been observed that shrimp farming activity has been initiated by you at the said land withgy
obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application No0.62/2023 (WZ) (Earlier Original Application No.476/2022 (Lp)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed 1o

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).
Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.30(Thirty) allotted tc
you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to the

attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation and

the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)

No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:

Shri.Nilpeshkumar Dipakbhai Patel

At.karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office ,Jalalpnre

Ta-Jalalpore Dist.Navsari.

(Ground Floor, Taluka Sevasadan, Kaliyawadi, Navsari)

Telephone: 02637246945 Email:jalalpur@gujarat.gov.in

ey A

Reference: (1) Letter of Prant Officer, Navsari vide: No. IMN/NGT/VASHI-1126/2023, dated: 20/09/2023.

-: Notice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari
admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject
to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.
However, it has been observed that shrimp farming activity has been initiated by you at the said land without
obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH. PUNE and Original Application No0.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders,_ who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.". Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.31(Thirty Four)
allotted to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition
comes to the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without

compensation and the said land shall thereafter vest in the government.

sd/-

(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:
Shri.Ronakbhai Sureshbhai Patel

At.karadi,Village: Karadi,Sub-district: Jalalpore
Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office ,Jalalpore

Ta-Jalalpore Dist.Navsari. 7/" _
(Ground Floor, Taluka Sevasadan, Kaliyawadi, Navsari) 47 r—qTrl:.TF
vems wn Telephone:02637246945  Email:jalalpur@gujarat.gov.in R G

Reference: (1) Letter of Prant Officer, Navsari vide: No, IMN/NGT/VASHI-1126/2023, dated: 20/09/2023.

-: Noltice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari
admeasuring arca of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject
to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.
However, it has been observed that shrimp farming activity has been initiated by you at the said land without
obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application N0.62/2023 (WZ) (Earlier Original Application No0.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed 1o

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.32(Thirty Two) allotted
to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to

the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation

and the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:

Shri.Prakashbhai Chhotubhai Patel

Al.Ghalla Faliyu,Karadi,Village: Karadi,Sub-district: Jalalpore
Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issuc a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office ,Jalalpore
Ta-Jalalpore Dist.Navsari.

(Ground Floor, Taluka Sevasadan, Kaliyawadi, Navsari) f ‘ S~
Rren oo Telephone:02637246945

Email:jalalpur@gujarat.gov.in

Reference: (1) Letter of Prant Officer, Navsari vide: No, IMN/NGT/VASHI-| 126/2023, dted: 2{]!{}2{]13

-t Notice :-

This is to inform that government land of Block No. 662. Village Karadi, Tehsil Jalalpore, Dist Navsar:
) . _ ’ ri
admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subjecy

to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove. license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.
However, it has been observed that shrimp farming activity has been initiated by you at the said land withou

obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH. PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476,2022 (Lp)),

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meuntime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed o

be done in that area.". Pursuant to the above order, the undersigned has been authorized to take further action in this
matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.33(Thirty Three)
allotted to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition

comes to the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without

compensation and the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023
Copy of this notice sent to:
Shri.Kiranbhai Gandabhai Patel

At.karadi,Village: Karadi,Sub-district: Jalalpore
Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office ,Ja!alpre
Ta-Jalalpore Dist.Navsari.

(Ground Floor, Taluka Sevasadan, Kaliyvawadi, Navsari)

Telephone:02637246945  Email:jalalpur@gujarat.gov.in

Reference: (1) Letter of Prant Officer, Navsari vide: No. JMN/NGT/VASHI-1126/2023, dated: 20/09/2023

-: Notice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari
admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject
(o certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.
However. it has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
7ONE BENCH. PUNE and Original Application N0.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illecal Shrimp farming is allowed to

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.34(Thirty Four)
allotted to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition
comes to the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without

compensation and the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023
Copy of this notice sent to:
Shri.Sandipkumar Dineshbhai Patel
At.karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office wWJalalpore

Ta-Jalalpore Dist.Navsari. 7}"
(Ground Floor, Taluka Sevasadan, Kalivawadi, Navsari) et O
AT

ﬂ-.'—'ﬂ'-ﬂ-l = |

Telephone:02637246945  Email;jalalpur@gujarat.gov.in Hi el Hyies

Reference: (1) Letter of Prant Officer, Navsari vide: No. IMN/NGT/VASHI-1126/2023. dated: 20/09/2023

-+ Nolice :-

This is to inform that government land ol Block No. 662, Village Karadi, Tehsil Jalalpore. Dist Navsari
- . ari
admeasuring arca ol 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject

to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land,
However, it has been observed that shrimp farming activity has been initiated by you at the said land without
obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed 1o

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).
Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.35(Thirty Five) allotted
to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes 1o

the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation

and the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)

No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:
Shri.Kalpeshbhai Naginbhai Patel
At.Ghalla Faliyu,Karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar an

d Executive Mn
Ta-Jalalpore Dist.Navsari.

- N
(Ground Floor, Taluka Sevasadan, Kaliyvawadi, Navsari) :;r—u.q—!ﬁ"
—— Teluplmne:ﬂ.’!ﬁ;l'ﬂclﬁ‘hlﬁ Eumll:]nlnlpur@gujurnt.gmf.in it SEAFEAS
Reference: (1) LetteQUZJ
-: Notice :-
This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsar;
"l & admeasuring area of 623-95-29 5q. metres of saline land was allocated to you on lease for a period of 20 years subject
d .81 to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASH]I- 242 1o 250/19
i+l dated:01/01/2019,
As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the sajd land.
Ao However, it has been observed that shrimp farming activity has been initiated by you at the said Jand without
3. obtaining requisite permissions from the CAA.
PL

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
A ZONE BENCH, PUNE and Original Application No0.62/2023 (WZ) (
[

Earlier Original Application No.476/2022 ( LP)).
it has been stated that

"The lease holders. who are indulging in illegal Shrimp farming. Therefore, in the meantime
1 respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illecal Shrimp farming is allowed to
m be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this
el matter under the said clause (1).
o Therefore, you are hereby ordered to cease the shrimp farming activity in the plot n0.36(Thirty Six) allotted
P to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes 1o
the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation
and the said land shall thereafter vest in the government.
¢
o sd/-
C
¢

(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023
Copy of this notice sent to:
Shri.Jatinbhai Lallubhai Patel
Atkaradi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

,5 2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office ,Jalalpore

Tﬂ*Jﬂli‘l'pﬂl‘E Dist.Navsari. 7?.-_
(Ground Floor, Taluka Sevasadan, Kaliyawadi, Navsari) Sy

-.-H I 1 ~ I : L1

Telephone:02637246945  Emailijalalpur@gujarat.gov.in

el A

Reference: (1) Letter of Prant Officer, Navsari vide: No. IMN/NGT/VASHI-1126/2023. dated: 20/09/2023.

-t Notice ;-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari
admeasuring arca of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject
to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/20109.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove. license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.
However, it has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.37(Thirty Seven)
allotted to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition

comes to the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without

compensation and the said land shall thereafter vest in the government.

sd/-

(Mamlatdar Jalalpore)

No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:
Shri.Nileshkumar Maganbhai Patel

At.Ghalla Faliyu,Karadi, Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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'The lease holders, who are indulging in illegal Shrimp farming, Therefore in

meantime respondent No.8 (Collector & District Magistrate, Navsari) shall

ensure that no illegal Shrimp farming is allowed to be done in that area.”
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Mamlatdar and Executive Magistrate Office ,Jalalpore
Ta-Jalalpore Dist.Navsari.

17
Ground Floor, Taluka Sevasadan, Kaliyawadi, Navsari) 'HTT.,:TEE'T". _"_,____'
Chiiom IrF-i‘.,_,.- iy
Telephone:02637246945  Email:jalalpur@gujarat.gov.in HHA HelcH

Rl'ﬂrem:e: (1) Letter of Prant Officer, Navsari vide: No. IMN/NGT/VASHI-1126/2023, dated: 20/09/2023.

-+ Notice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari

admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject
to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal

Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.

However. it has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
7ZONE BENCH, PUNE and Original Application No0.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this
matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.38(Thirty Eight)
allotted to you with immediate effect until the final disposal of the petition. Furthermare, if any breach of condition

comes to the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without
compensation and the said land shall thereafter vest in the government.

sd/-

(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:

Shri.Kaushikbhai Sureshbhai Patel

At.Nabhaliya Faliya,Village: Karadi,Sub-district: Jalalpore
Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.

587



588

o ——

o WHAdeR 2 sEuEs Aged) 599| g
Y IR R IEETE ) y o
I

i

| Mgl (3068 6, cuegst At 2, sieflenetdl et A A2 e |
- 2§l .01 539 5L¥Y . |
aruda ¥ OL$39-Y Email:-Jalalpur@gujarat.gov.in |

———————
r——

m——

ad dg- (1) Ania vRsRsll, AR oL oAl asll-112s5 023,
dLROJOCROR3

— Aldla) -

el L A 2l esnaald 3, Asase wdeill Adudll Ly o0
Al S5 LalDapassdyeu/as adl- 3xa dl 3yefie dl Hig. sl L. LML b4l
4.5 5% A, 533U 3 )2l arsEl iR wieawll ol A4 v-s22 %A 20

el e ML SRl BURA CUIINS Sl 2Udd,

Sell 1R 120 dul 2¢ vl S Asaser Al (CAA) q @A

Anaad W 8. ¥ CAA 3 eardl wrarriell Aned Rt % o w2 wglf 23 sulg et |

. agil THE NATIONAL GREEN TRIBUNAL WESTERN ZONE BENCH,
(Earlier Original

PUNE wit wadl Original Application No.62/2023 (WZ)

Application No.476/2022 (LP)) i d1.01[/0RO3 Ul Aos udet il WL .43 3L
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Mamlatdar and Executive Magistrate Office yJalalpore
Ta-Jalalpore Dist.Navsari. 7/*

(Ground Floor, Taluka Sevasadan, Kaliyawadi, Navsari)
Telephone:02637246945

_]"___-—r
Emall:jalalpur@gujarat.gov.in BUHel Melesqe

Relerence: (1) Letter of Prant OfTicer, Navsari vide: No. IMN/NGT/VASHI-1 126/2023, dated: 20/09/2023.

-+ Nolice :-

This is to inform that government land of Block No. 662, Village Karadi,
admeasuring area of 623-95-29 sq.

P S

F'ehsil Jalalpore, Dist Navsari
metres of saline land was allocated to you on lease for a period of 20 years subject

to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hcremabuve license of Coastal

Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said Jand.

However, it has been observed that shrimp farming activity has been initiated by you at the said land without
obtaining requisite permissions from the CAA..

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application N0.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to
be done in that area."

. Pursuant to the above order, the undersigned has been authorized to take further action in this
matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot n0.39(Thirty Nine) allotted
to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to

the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation

and the said land shall thereafter vest in the government.

sd/-

(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:

Shri.Vijkumar Govindbhai Patel

At.karadi,Village: Karadi,Sub-district; Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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'The lease holders, who are indulging in illegal Shrimp farming, Therefore in

meantime respondent No.8 (Collector & District Magistrate, Navsari) shall

ensure that no illegal Shrimp farming is allowed to be done in_that area.”
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Mamlatdar and Executive Magistrate Office Jalalpore -
Ta-Jalalpore Dist.Navsari. / |

Kali

Taluka Sevasadan

Ground Floor awadi, Navsari) TSI e

Telephone:02637246945 Email:jalalpur@gujarat.gov.in .

—

Reference: (1) Letter of Prant Officer, Navsari vide: No. IMN/NGT/VASHI-1126/2023, dated: 20/09/2023.

-t Notice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari
admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject
to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.

However. it has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
7ONE BENCH. PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No0.476/2022 (LP)).

+ has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.40(Forty) allotted to
you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to the

attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation and

the said land shall thereafter vest in the government.

sd/-

(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:
Shri.Sangitaben Maheshbhai Patel

At.karadi,Village: Karadi,Sub-district: Jalalpore
Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office ,Jalalpore
Ta-Jalalpore Dist.Navsari. 7/—_
.P—"

(Ground Floor, Taluka Sevasadan, Kaliyawadi, Navsari) > 8 T § gy GO
Telephone:02637246945

P E | T |

Email:jalalpur@gujarat.gov.in AHA HEicdid

Reference: (1) Letter of Prant OfTicer. Navsari vide: No, IMN/NGT/VASHI-1 126/2023, dated: 20/09/2023.

-1 Notice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari
admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject
to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.

However, 1t has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application No0.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.41(Fourty One) allotted

to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to

the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation

and the said land shall thereafter vest in the government.

sd/-

(Mamlatdar Jalalpore)

No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:

Shri.Chetanbhai Babubhai Patel

At.karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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'The lease holders, who are indulging in illegal Shrimp farming, Therefore in
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Mamlatdar and Executive Magistrate Office Jalalpore i
Ta-Jalalpore Dist.Navsari. /*’!_

(Ground Floor, Taluka Sevasadan, Kaliyawadi, Navsari) TSI

Telephone:02637246945  Emallijalalpur@gujarat.gov.in

bt e

Reference: (1) Letter of Prant Officer, Navsari vide: No. IMN/NGT/VASIHI-| 126/2023, dated: 20/09/2023.

-: Nolice :-

This is to inform that government land of Block No. 662. Village Karadi, Tehsil Jalalpore, Dist Navsari

" admeasuring arca of 623-95-29 sq. metres of saline land was allocated to you on lease for 2 period of 20 years subject
. to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250719
q dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove. license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.

However, it has been observed that shrimp farming activity has been initiated by you at the said land without

o

¢ obtaining requisite permissions from the CAA.
Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN

ZONE BENCH, PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

’ respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illeeal Shrimp farming is allowed to

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

) i

matter under the said clause (1).

< Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.42(Forty Two) allotted

Fe

to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to

s

the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation

and the said land shall thereafter vest in the government.

: sd/-

; (Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023
Copy of this notice sent to:
Shri.Bharatbhai Maganbhai Patel
At.Vaniyavad karadi,Village: Karadi,Sub-district: Jalalpore

: Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2 2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office wJalalpore
Ta-Jalalpore Dist.Navsari.

(Ground Floor, Taluka Sevasadan Kaliyawadi, Navsari) 317 I[_r-""_""
et ) Telephone:02637246945 Email:jalalpur@gujarat.gov.in HHA HEleda

Reference: (1) Letter of Prant Officer, Navsari vide: No. IMN/NGT/VASHI-1126/2023, dated: 20/09/2023.

—— ——

-: Notice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsar
admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject

to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said Jand.

However, it has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).
it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area."”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.43(Fourty Three)
allotted to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition
comes to the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without

compensation and the said land shall thereafter vest in the government.

sd/-

(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:
Shri.Vileshbhai Rameshbhai Patel

At.Vaniyavad,karadi,Village: Karadi,Sub-district: Jalalpore
Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office ,Jalalpore
Ta-Jalalpore Dist.Navsari.

(Ground Floor, Taluka Sevasadan, Kaliyawadi, Navsari) )

Telephone:02637246945 EmaiI:]alalpur@gujarat.guv.in

rerence: (1) Letter of Prant Officer, Navsari vide: No. JIMN/NGT/VASHI-I 126/2023, dated: 20/09/2023,

Re
-+ Nolice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsar;

-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject

admeasuring area of 623
Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19

(o certain conditions as per order of Collector,

dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order menti
p farming activity on the said land.

oned hereinabove, license of Coastal

Aquaculture Authority (CAA) had to be obtained prior to undertaking shrim
However. it has been observed that shrimp farming activity has been initiated by you at the said land withou

obtaining requisite permissions from the CAA.
Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN

7ZONE BENCH. PUNE and Original Application N0.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).
it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed 1o

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).
Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.44(Forty four) allotted

to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to

the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation

and the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)

No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:
Shri.Riteshbhai Khandubhai Patel

At.karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,
2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office ,Jalalpore

Ta-Jalalpore Dist.Navsari. //_ ;

Ground Floor. Taluka Sevasadan, Kaliyawadi Navsari) UTHTE o
wHHc] T2~

Telephone:02637246945  Email:jalalpur@gujarat.gov.in
Reference: (1) Letter of Prant Officer, Navsari vide: No. IMN/NGT/VASHI-1126/2023, dated: 20/09/2023.

-* Nolice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari

admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject

to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.
As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal

Agquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.

However. it has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.
Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN

ZONE BENCH, PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).
Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.45(Forty Five) allotted

to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to

the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation

and the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)

No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:

Shri.Mukeshbhai Vinodbhai Patel

At.Bala Faliyu,Karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,
2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office ,Jalalpore
Ta-Jalalpore Dist.Navsari. VS

(Ground Floor., Taluka Sevasadan, Kaliyawadi, Navsari) *—*;{—"“-‘_—-
Telephone:02637246945 Email:iﬂlﬂlFUI'@gHiErﬂLgnv,in ._;'-;z.if.- et
e

Reference: (

|) Letter of Prant Officer, Navsari vide: No. JMN/NGT/VASHI-I 126/2023, dated: 20/09/2023.
-: Notice :-

This is to inform that government land of Block No. 662, V

admeasuring area of 623-95-29 sq. metres of saline

illage Karadi, Tehsil Jalalpore, Dist Navsari
land was allocated to you on lease for a period of 20 years subject

to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019,

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal

Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.
However, it has been observed that shrimp farming activity has been initiated by you at the said land without
obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.46(Forty Six) allotted to
you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to the
attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation and

the said land shall thereafter vest in the government.

sd/-

(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:
Shri.Sanjaybhai Chhimabhai Patel
At.Vaniyavad karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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" Mamlatdar and Executive Magistrate Ofﬁcalalpnre

Ta-Jalalpore Dist.Navsari. ! =T
. £ T e
(Ground Floor, Taluka Sevasadan, Kalivawadi, Navsari) HTSTIE -

SAH 8~

Telephone:02637246945  Email:jalalpur@gujarat.gov.in

PURETE 35 T 1T

Reference: (1) Letter of Prant Officer, Navsari vide: No. IMN/NGT/VASHI-1126/2023, dated: 20/09/2023.

-: Noltice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari
admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject
to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove. license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.
However, it has been observed that shrimp farming activity has been initiated by you at the said land without
obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP) ).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime
respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area."”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.47(Fourty Seven)
allotted to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition
comes to the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without

compensation and the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:
Shri.Kiranbhai Manibhai

At.karadi,Village: Karadi,Sub-district: Jalalpore
Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office .Jnluhnu
Ta-JInlalpore Dist.Navsarl,

TR
."!“* (Ground F

oz agpnmd Telephone:02637246945  Email:jalalpur@gujarat.gov.in

Talukn Sevasadan, KKnllynwndl, Navsari) TSI

loor

Reference: (1) Letter of Prant Officer, Navsari vide: No. IMN/NGT/VASHI-1126/2023, dated: 20/09/2023,
-1 Notice :-

This is to inform that government land ol Block No, 662, Village Karadi, Tehsil Jalalpore, Dist Navsari

admeasuring area of 623-95-29 sq. metres ol saline land was allocated to you on lease for a period of 20 years subject
to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 1o 250/19
dated:01/01/2019.

As per conditions No, 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.
However, it has been observed that shrimp farming activity has been initiated by you at the said land without
obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No0.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.48(Fourty Eight)

allotted to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition

comes to the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without

compensation and the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)

No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:
Shri.Girishbhai Dayalbhai Patel
At .karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,
2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office wJalalpore

Ta-Jalalpore Dist.Navsari. 7f_ -
(Ground Floor, Taluka Sevasadan, Kaliyawadi, Navsari) IS "‘_
Telephone:02637246945  Email:;jalalpur@gujarat.gov.in HEA "G

Reference: (1) Letter of Prant Officer, Navsari vide: No. IMN/NGT/VASHI-1126/2023, dated: 20/09/2023.

-: Notice :-
This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari

admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject

to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.
However, it has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.49(Fourty Nine)
allotted to you with immediate effect until the final disposal of the petition. Furthermare, if any breach of condition

comes to the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without

compensation and the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)
No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:

Shri.Ashokbhai Rasikbhai Patel
At.karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadli,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office Jalalpore
Ta-Ialalpore Dist. Navsari.

(Ground Floor, Taluka Scvasadan Kallyawadi Navsari

Tl:*llrphmm 02637246945  LEmall:jalalpurd @pujarat. j.,{w’.

I Prant OMicer, Navsari vide: No. IMN/NGT/VASHI- II?(]IEU?B dated: 20/09/2025.

Reference: (1) Letter o

-: Notlce :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari

admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lcasc for a period of 20 years subject

to certain conditions as per order of Collector, Navsari Order No. CH/IEV/G4/16 VASHI- 242 to 250/19

dated:01/01/2019.
As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal

Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.

However, it has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.
Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN

ZONE BENCH. PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.". Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.50(Fifty) allotted to vou

with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to the

attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation and

the said land shall thereafter vest in the government.

| sd/-
(Mamlatdar Jalalpore)

No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:

Shri.Riteshbhai Rameshbhai Patel

At.karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office ,Jalalpore
Ta-Jalalpore Dist.Navsari.

(Ground Floor, Taluka Sevasadan, Kaliyawadi, Navsari) SITETTET

Telephone:02637246945 Email:jalalpur@gujarat.gov.in

H;‘-‘dl:l’;lnl AT

e —

Reference: (1) Letter of Prant Officer. Navsari vide: No, IMN/NGT/VASHI-1126/2023, dated: 20/09/2023.

-+ Nolice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari
admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject
to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.

However, it has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.
Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN

ZONE BENCH, PUNE and Original Application N0.62/2023 (WZ) (Earlier Original Application No0.476/2022 (LP)).
it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no h’feg;:rf Shrimp farming is allowed to

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).
Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.51(Fifty One) allotted to

you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to the

attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation and

the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)

No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:
Shri.Dipakbhai Nanubhai Patel

At.karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,
2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office ,Jalalpore
Ta-Jalalpore Dist.Navsari,

7}‘“ g
(Ground Floor, Taluka Sevasadan, Kalivawadi Navsari) TTET o

d Y T 1 - .
J-[I:-"I' l!._:'.._l i I
i

= =

Hemily amd

Telephone:02637246945  Emallijalalpur@gujarat.gov.in

————————

Reference: (1) Letter ol Prant OITicer, Navsari vide: No, IMN/NGT/VASHI-I 1 26/2023, dated: 20/09/2023.

-+ Nolice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari
admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject
to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 247 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.
However, it has been observed that shrimp farming activity has been initiated by you at the said land without
obtaining requisite permissions from the CAA.,

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application No.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).
it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).

Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.52(Fifty Two) allotted

to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to
the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation

and the said land shall thereafter vest in the government,

sd/-
(Mamlatdar Jalalpore)

No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:

Shri.Alkeshkumar Pravinbhai Patel

Atkaradi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Exccutive Magistrate Office ,Jalalpore -
Ta-Jalalpore Dist.Navsari. / =

(Ground Floor, Taluka Sevasadan, IKaliyawadi, Navsari)

Telephone: [II(:.?:TZ-IGH-H mmll j'll:lllllll’@{.,ll}dnll ;,nv in
ASHI-1126/2023, dated: 20/09/2023.

s rn‘iu GE R |

Reference: (1) Letter of Prant Oflicer, Navsari vide: No. IMN/NGT/V

= Notice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari

admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject

‘o cettain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19

dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.
However, it has been observed that shrimp farming activity has been initiated by you at the said land without

obtaining requisite permissions from the CAA.
Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN

7ONE BENCH, PUNE and Original Application No0.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

i+ has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).
Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.53(Fifty Three) allotted
to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to

the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation

and the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)

No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023
Copy of this notice sent to:

Shri.Hetalkumar Vallabhbhai Patel

At.karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,

2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office JJalalpore
Ta-Jalalpore Dist.Navsari,

Ground Floor, Taluka

Scvasadan, IKaliyawsndi Navsari) TS,

Telephone: 02637246945 l-.:mnIl:jnlulmu'ﬁﬁﬂm||nrnl.gnv.ln

Reference: (1) Letter of Prant OfTicer, Navsari vide: No. IMN/NGT/VASHI-1 126/2023, dated: 20/09/2023 .

-: Nolice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore, Dist Navsari
admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject
to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.
However, it has been observed that shrimp farming activity has been initiated by you at the said land without
obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN

ZONE BENCH, PUNE and Original Application No0.62/2023 (WZ) (Earlier Original Application No.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime

respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed to

be done in that area.”. Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).
Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.54(Fifty Four) allotted

to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to

the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation

and the said land shall thereafter vest in the government.

sd/-

(Mamlatdar Jalalpore)

No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023
Copy of this notice sent to:
Shri.Bipinbhai Dahyabhai Patel
At.karadi,Village: Karadi,Sub-district: Jalalpore
Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,
2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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Mamlatdar and Executive Magistrate Office
Ta-Jalalpore Dist.Navsari.

wJalalpore

(Ground Floor, Taluka Sevasadan, Kalivawadi Navsari) TSI .

Telephone:02637246945  Email:jalalpur@gujarat.gov.in

e fa =093

Reference: (1) Letter of Prant Officer, Navsari vide: No, IMN/NGT/VASHI-1126/2023. dated: 20/09/2023.

-: Notice :-

This is to inform that government land of Block No. 662, Village Karadi, Tehsil Jalalpore. Dist Navsari
admeasuring area of 623-95-29 sq. metres of saline land was allocated to you on lease for a period of 20 years subject
to certain conditions as per order of Collector, Navsari Order No. CH/IEV/64/16 VASHI- 242 to 250/19
dated:01/01/2019.

As per conditions No. 27 and 28 enshrined in the allocation order mentioned hereinabove, license of Coastal
Aquaculture Authority (CAA) had to be obtained prior to undertaking shrimp farming activity on the said land.
However, it has been observed that shrimp farming activity has been initiated by you at the said land without
obtaining requisite permissions from the CAA.

Further in para no. 13 of the order dated: 01/09/2023 in THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE and Original Application No0.62/2023 (WZ) (Earlier Original Application N0.476/2022 (LP)).

it has been stated that "The lease holders, who are indulging in illegal Shrimp farming. Therefore, in the meantime
respondent No.8 (Collector & District Magistrate, Navsari) shall ensure that no illegal Shrimp farming is allowed 1o

be done in that area.". Pursuant to the above order, the undersigned has been authorized to take further action in this

matter under the said clause (1).
Therefore, you are hereby ordered to cease the shrimp farming activity in the plot no.55(Fifty Five) allotted

to you with immediate effect until the final disposal of the petition. Furthermore, if any breach of condition comes to

the attention of the undersigned, the allocation of the said land to you is liable to be cancelled without compensation

and the said land shall thereafter vest in the government.

sd/-
(Mamlatdar Jalalpore)

No.JMN/Vashi 1936 to 1990/2023, Dated:21/09/2023

Copy of this notice sent to:
Shri.Rajeshbhai Gijubhai Patel
At.Patel Faliya,Karadi,Village: Karadi,Sub-district: Jalalpore

Copy to:Talati Cum Mantri, Gram Panchayat Office, Karadi,
2/- Hereby issue a notice to the said lease holder and also to submit a report on the same in 2 days.
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|
Plo - .
No | Name Address Snleares NOS. t | Aplication
NO Date
|
1 Parixitbhai Ganeshbhai Patel Vesiavad kaind No.CH/RAV/Reg.No.115/15/WS.26 to 34/2019,Date-
| 05/01/2019
2 Prakashbhai Chhotubhai Patel |Ghalla Faliyu,Karadi ATV B NATI 615 WEIS Ta 309 et 32 1-Aug-2015
B ) 05/01/2019
, _ _ No.CH/RAV /Reg.No. .- -
3 | Kaushikbhai Sureshbhai Patel Nabhaliya Faliya TR AR NS D T 38 1-Aug-2015
B 05/01/2019
_ _ _ _ No.CH/RAV/Reg.No.11 : -
4 Sanjaybhai Chhimabhai Patel Vaniyavad,karadi IR TRrar il St 46 1-Aug-2015
I 05/01/2019
_ Bhatha No.CH/RAV/Reg.No.119/15/WS.62 to70/2019,Date-
5 Prakashbhai Morarbhai Patel ‘ o 10 1-Aug-2015
Faliya,Karadi 05/01/2019
_ _ : Bhatha No.CH/RAV/Reg.No.120/15/WS.71 to79/2019,Date-
6 Sunilbhai Nanubhai Patel 9 1-Aug-2015
Faliya,Karadi 05/01/2019
‘ _ No.CH/RAV/Reg.No.121/15/WS.80 to88/2019,Date-
7 Kalpeshbhai Naginbhai Patel |Ghalla Faliyu,Karadi 35 1-Aug-2015
[ | 05/01/2019
| | | No.CH/RAV/Reg.No.122/15/WS.89 1097 /2019,Date-
8 Rajeshbhai Gijubhai Patel Patel Faliya,Karadi L 1-Aug-2015
05/01/2019
I | No.cH/RAV/Reg.No.123/15/WS.98 t0106/2019,Date-
9 Nileshkumar Maganbhai Patel |Ghalla Faliyu,Karadi 37 1-Aug-2015
05/01/2019




»N

/ o _ No.CH/RAV/Reg.No.124 /15 /WS.107 to155/2019,Date-
10 | . Mukeshbhai Vinodbhai Patel | Bala Faliyu,Karadi . o 45 1-Aug-2015
' ) 05/01/2019
. No.CH/RAV/Reg.No.129/15/WS.116 to124 /2019,Date-
11 |Chetankumar Amrutbhai Panchal| Chotra faliyu,Karadi . 20 14-Aug-2015
05/01/2019
— No.CH/RAV/Reg.No.130/15/WS.125 to133/2019,Date-
12 l Prafulkumar Ravjibhai Patel |Chotra faliyu,Karadi v 21 14-Aug-2015
0570172019
_ | No.CH/RAV/Reg.No.131/15/WS.134 to142 /2019,Date-
13 Bharatkumar Ramaniklal Patel Svaraj Faliyu,Karadi - 22 14-Aug-2015
05/01/2019
_ No.CH/RAV/Reg.No.44/16/WS.143 to151/2019,Date-
14 Kundanbhai Ramanbhai Patel Vaniyavad,karadi . 28 29-Feb-2016
05/01/2019
r —
_ . _ No.CH/RAV/Reg.No.46/16/WS.152 to160/2019,Date- |
15 Bharatbhai Maganbhai Patel Vaniyavad,karadi 42 29-Feb-2016
l 05/01/2019
‘ . _ No.CH/RAV/Reg.No.47 /16 /WS.161 t0169/2019,Date-
16 Vileshbhai Rameshbhai Patel Vaniyavad,karadi 23 29-Feb-2016
05/01/2019
_ _ _ _ _ No.CH/RAV/Reg.No.48/16/WS.170 to178/2019,Date-
17 Satishbhai Ramubhai Patel Vaniyavad,karadi 23 29-Feb-2016
05/01/2019
_ _ No.CH/RAV/Reg.No.49 /16 /WS.179 to187 /2019,Date-
18 | Varshaben Navinbhai Patel | Bala Faliyu,Karadi 16 3-Mar-2016
05/01/2019
Balavantray Parshottambhai | _ No.CH/RAV/Reg.No.50/16/WS.188 to196/2019,Date-
19 karadi 13 3-Mar-2016
l Patel 05/01/2019 | i
_ No.CH/RAV/Reg.No.51/16 /WS.197 t0205/2019,Date-
20 Sanjaybhai Kantibhai Patel karadi 15 3-Mar-2016
05/01/2019
—— E — 1 . . -
_ _ No.CH/RAV/Reg.No.52 /16 /WS.206 to214/2019,Date- |
21 Yogini Narendrabhai Patel karadi 14 3-Mar-2016
05/01/2019




/jeshbhai Naranbhai Patel

_ No.CH/RAV/Reg.No.60/16/WS.215 to223/2019,Date-
22 : karadi 25 8-Mar-2016
_ 05/01/2019
: No.CH/RAV/Reg.No.62 /16 /WS.224 t0232/2019,Date-
23 Sangitaben Maheshbhai Patel karadi R s 40 10-Mar-2016
05/01/2019
; : No.CH/RAV/Reg.No.63/16/WS.233 to241/2019,Date-
24 Riteshbhai Khandubhai Patel karadi s PR 44 11-Mar-2016
05/01/2019
: Saden. .= No.CH/RAV/Reg.No.64 /16 /WS.242 t0250/2019,Date-
25 Chiragbhai Dhirajbhai Patel karadi 1 11-Mar-2016
4 05/01/2019
| _ No.CH/RAV/Reg.No.65 /16 /WS.251 t0259/2019,Date-
26 Rahulkumar Ashokbhai Patel karadi 29 11-Mar-2016
05/01/2019
No.CH/RAV/Reg.No.66/16/WS.260 to268/2019,Date-
27 Mayurbhai Bharatbhai Patel | karadi 27 11-Mar-2016
05/01/2019
No.CH/RAV/Reg.No.67 /16 /WS.269 to277 /2019,Date-
28 Nileshkumar Nanubhai Patel karadi 19 11-Mar-2016
05/01/2019
No.CH/RAV/Reg.No.68/16/WS.278 t0286/2019,Date-
29 Nilpeshkumar Dipakbhai Patel karadi 30 11-Mar-2016
05/01/2019
No.CH/RAV/Reg.No.69/16/WS.287 t0295/2019,Date-
30 Sunilbhai Sureshbhai Patel karadi 2 11-Mar-2016
05/01/2019
_ | No.CH/RAV/Reg.No.70/16/WS.296 t0304/2019,Date-
31 Mitesh Vrjalal Patel karadi 17 11-Mar-2016
05/01/2019
No.CH/RAV/Reg.No.71/16/WS.305 to313/2019,Date-
32 Vijaykumar Bachubhai Patel karadi 3 11-Mar-2016
05/01/2019
No.CH/RAV/Reg.No.72/16 /WS.314 to322/2019,Date-
33 Sandipkumar Rambhai Patel karadi 5 11-Mar-2016
05/01/2019
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: No.CH/RAV/Reqg.No.73/16/WS.323 to331/2019,Date- ; .
ﬁ { Alkaben Mukeshbhai Patel karadi . 12 11-Mar-2016
05/01/2019
No.CH/RAV/Rea.No.74/16/WS.332 t0o340/2019,Date-
35 | Kiranbhai Gandabhai Patel karadi = v 33 11-Mar-2016
05/01/2019
No.CH/RAV/Reg.No.75/16 /WS.341 t0349/2019,Date-
36 Vijkumar Govindbhai Patel karadi . 39 11-Mar-2016
05/01/2018%
: . No.CH/RAV/Reg.No.76/16/WS.350 t0358/2019,Date-
37 Chetanbhai Babubhai Patel karadi 41 11-Mar-2016
05/01/2019
; . No.CH/RAV/Reg.No.77 /16 /WS.359 to367/2019,Date-
38 | Sandipkumar Dineshbhai Patel karadi 34 14-Mar-2016
05/01/2019
. _ ) _ No.CH/RAV/Req.No.79/16 /WS.368 to3 76/2019,Date-
39 Girishbhai Bhikhabhai Patel karadi 8 16-Mar-2016
3 SN _ 05/01/2019
) _ , No.CH/RAV/Reg.No.80/16 /WS.377 to385/2019,Date-
40 Jatinbhai Lallubhai Patel karadi " TT—— 26 16-Mar-2016
. | No.CH/RAV/Reg.No.81/16/WS.386 t0394,2019.Date-
41 Alkeshkumar Pravinbhai Patel karadi T —_—" 52 16-Mar-2016
No.CH/RAV/Reg.No. -
” N — — / /Reg.No.82/16/WS.395 t0403/ 2019,Date & PRI
1 _ 05/01/2019
43 | Hetatkumar Vallabhbhai Patel T No.CH/RAV/Reg.No.83 /16 /WS.404 t0412 /201 9,Date- - S e
—~ - - 05/01/2019 ok
44 Ronakbhai Sureshbhai Patel caradi No.CH/RAV/Reg.No.84 /16 /WS.41 3 t0421/2019,Date-
45 | Girishbhai Dayalbhai Patel karadi No-CH/RAV/Reg.No.85/16/WS.422 10430/2019,Date- |
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No.CH/RAV/Reg.No.86/16 /WS.431 to439/2019 Date-

05/01/2018

& Bipinbhai Dah ‘ -
+ i yabhai Patel karadi 54 19-Mar-2016
05/01/2019
47 Vaishali ; : : No.CH/RAV/Reg.No.87 /16 /WS.440 to448/2019,Date-
Ishaliben Riteshbhai Patel l- karadi 4 ¢1-Mar-2016
— S _ 05/01/2019
48 Riteshbhai Rameshbhai Patel — No.CH/RAV/Reg.No.92/16/WS.449 to457 /2019,Date- - s e
) 05/01/2019
. : . No.CH/RAV/Reg.No.95 /16 /WS.458 to466/2019,Date-
49 Rohitbhai Babubhai Patel karadi g i S y 24 28-Mar-2016
B 05/01/2019
' _ _ _ No.CH/RAV/Reg.No.96/16 /WS.467 to475/2019,Date-
50 Ashokbhai Rasikbhai Patel karadi . 49 31-Mar-2016
\ 05/01/2019
_ _ _ No.CH/RAV/Reg.No.99/16/WS.503 to511/2019,Date-
51 Milanbhai Amrutbhai Patel karadi 18 12-Apr-2016
05/01/2019
_ _ _ _ No.CH/RAV/Reg.No.100/16 /WS.476 to484 /2019,Date-
52 Dipakbhai Nanubhai Patel karadi 51 4-Apr-2016
05/01/2019
_ No.CH/RAV/Reg.No.101/16 /WS.485 t0493/2019,Date-
| 53 Anita Ramanbhai Patel karadi 11 11-Apr-2016
0570172019
_ No.CH/RAV/Reg.No.102 /16 /WS.494 t0502/2019,Date-
54 Nitaben Vinodbhai Patel karadi 7 11-Apr-2016
0570172019
I No.CH/RAV/Reg.No.104/16/WS.512 t0520/2019,Date-
55 Manishaben Sureshbhai Patel 6 30-Apr-2016
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Description:-
l. By Res. Residential Additional Collector, Navsari's order No. CH/REV/Vashi.1184/2023 Dated 13/09/2023

Land Re.Block No.706 is measured as on site as blue dotted line,

Resurvey comparison of said Re. Block No.706 is showyvith black Continuous line,

Red Continues line of Re.Block No.706 is based on MPEDA Master map

Presently onsite, In the plot indicated by blue dotted line and yellow color is being encroached by other people

The area of the plot marked by "A" is 52252 Sq.Mt.

The area of the plot marked by "B” is 8433 Sq.Mt.
The area of the plot marked by "C" is 5467 Sq.ML

The area of the plot marked by "D" is 11764 Sq.Mt.

The area of the plot marked by "E" is 6259 5q.ML.

10. The area of the plot marked by "F" is 18871 Sq.Mt,
1 1. The area of the plot marked by "G" is 62802 Sq.Mt.
12. The area of the plot marked by "H" is 15370 Sq.Mt.
13. The area of the plot marked by "I" is 26271 Sq.Mt.
14. The area of the plot marked by "J" is 31951 Sq.Mt,

15. The area of the plot marked by "K" is 78273 Sq.ML.
16. The area of the plot marked by "L" is 46411 Sq.Mt,
17. The area of the plot marked by "M" 1s 27952 Sq.Mt.

18. The area of the plot marked by "N" is 28001 Sq.Mt.
19, The arca of the plot marked by "O" is 9814 Sq.Mt.

20. The area of the plot marked by "P" is 16182 Sq.ML.
21. The area of the plot marked by "Q" is 11761 Sq.Mt.

22. The area of the plot marked by "R" is 3149] Sq.Mt,

Measurement sheet of Village:- Karadi Tehmpﬂm‘ District.Navsari old block No.662, Resurvey Block T
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t.Navsari old block No.662, Resurvey Block No.706
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k No.706

Village- Boundary of Delvada
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Measurement By=B.J.Patel
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